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S IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCHr

Jaipur, this the 1o*hs=ptember 2009

e

- ‘ORIGINAL’APP_ICATION NO. 39412009

_chAM- R P

- (BY Ad"{/o'c‘atef { mmremmmmnta i) o

HON' BLE MR. M. L CHAUHAN JUDICIAL MEMBER
HON’ B;.E MR. B L }\HATRI ADB INISTRA"'IVE MEMBER

/ -

" Sudha Guota wufe of Shri-A.K. Gunta aaed about 59 vears resident of .
- B-88, Saket Co\ony, Adarsh Nagar Jaipur.. Presendy workmg as
: Dlrector Doordarshan Kendra Jalpur (Rajasthan) : :

oL B . L...APPLICANT

_(By Advocate: Mr. Amit Mathur) "

VERSUS

1.~ Unnon of India through ftsu VSécretary,'--Inf‘o’r'mation &
N oadcc:surg, Shastri Bhawan, New Delhi. a -
~2." Director General, Doordarshan, - Doordarshan Bhawan

. Copernicus Marg, New Delhi. - o
3, . Chief Executive officer, Prasar Bharti Secretanat IInd Floor :
- PTI Bu.!dmg, Sansad Marg, New Delhi. ' : _
4. Shri. B.B. Parmar, Senior Dlrector Doordarshan Kendra,
' : through Director General,- Doord.arshan Doordarshan .
- ‘Bhawan, Copernicus Marg, New Delhi. T .

......RESPONDENTS .

ORDER (ORAL) o
" '“he aoohcant has. filed thns OA therebv praymg for the fo||owmc :

rellefs -

] J“(i)f the respoh_dents A may be dlrected to dIec1de ‘the

: promote the applicant to the Junior Admlnlstratwe Grade

and further allowed her selection grade. The orders by

. which the person’ junior to the -applicant has been
) pl"_OnlOted imiay i d'x ither be quaSI”cd qrd Sg:t aside.

Voo

representation of the applic ant immediately and thereafter .



" (i) . Any other appropriate relief, which- this Hon’ble Tribunal
~ may feel proper in the facts and c&rcumstance of this case,
- may klndly be aIlowed " - :

'_ 2. The grlevance of the apphcant is that a person Jumor to her wasj o '

promoted in the Junior Admmistratlve Grade Learried counsel for ther '
apphcant submits that" resoondent no.'4 has smce retlred as such the: N
apphcant could have also been promoted in the Jumor Admmlstratlve'\"
Grade agamst the vacancy, whlch has fallen vacant on account of
-retlrement of respondent no. 4 It 1s further argued that apphcant has
' aiso made representatlon dated 04 07. 2008 (Annexure A/5) and’
'another reoresentatlon dated 25.05.2009 (Annexure A/7) but the'

. same nave not been dec;ded so far. Learned counsel for the apphcant K

~ has also - drawn our attentlon to Ietter dated 04.06.2009 (Annexureg_"

A/8). whereby reoresentation of -the annllcant dated 25.05.2009 has

'been forwarded to. the Denutv Secretarv (BA P} Minlstrv of'?
.Informatlon & Broadcastmg A Wma -Shastri Bhawan New De|h| bv
: T'the Under Secretary to the Government of Indla New Delhi.

3. We ha'ye "heard the Iearned counsel for the appllcant at
i adnhssron stage. Learned counsel for the aopllcant submits that the
anphcant is- retmng on suoerannuatlon on 30 11 2009 and- further
argued that he will be satlsfred at thls stage if time bound dlrectlon is

_i'glven to the- respondents to d,ecrde the rep_resentatlon of the apphcant.

o 4 We have given due cons;deratlon to the submlssuon made by the :
‘_Iearned counse! for the aophcant Smce the aophcant is retlrmo on o

30. 11 2009 on superannuatlon and she is aggrleved by her non

| promotion to the post of Junlor Admlmstrattve Grade, we- are of the o

view. that |t wull be m the mterest of lustlce of justice |f time bound
' _'dlrectlon to dnven to the respondents to decnde the representatlon of« '
the’ apphcant Accordmoly, Deputy Secretary (BA P), Mlmstry of
‘Informatton & Broadcastmg, A ng, Shastrl Bhawan New Delhl to .



whom the reoresentatlon of the appl:cant has been forwarded by the .

: Under Secretarv to the Government of Indla shan take decrsnon on the |

representatlon of the aophcant within a oeriod of four weeks from the.

- date of recemt of a cooy of thls ‘order and oass aoproorlate order The

Registry.is also dlrected to send copy of this order t0 Deoutv Secretary

- (BA P), Mmlstrv of Informatlon & Broadcastmg,_A ng Shastrr
- Bhawan New Delm 110 001 ‘

5. -W‘i_th these observations, the QA is disoosed of.
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MEMBER (&) . = o ,; "MEMBER (3)



